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1. The proceedings under Section 67 of the U.P. Revenue Code, 2006 was 

initiated against the petitioners on the report submitted by the Lekhpal 

dated 23.02.2023. In the said proceedings an order of eviction has been 

passed against the petitioners by the respondent no.3-Tehsildar (Judicial), 

Tehsil-Jakhaniya, District Ghazipur on  08.02.2024. Aggrieved against 

the aforesaid petitioners have preferred statutory appeal as provided under 

Section 67 (5) of the U.P. Revenue Code, 2006 being Case No.483/2024, 

which was rejected on 04.10.2024 hence present writ petition.

2. From perusal of the order dated 04.10.2024 passed by the appellate 

court it is clear that after filing of the appeal nobody was present on 

behalf of the petitioners before the appellate authority.

3. This fact is also admitted by counsel for the petitioners.

4. In this view of the matter, the Court is of the opinion that in place of 

approaching this Court against the aforesaid order dated 04.10.2024 

passed by the respondent no.2, the petitioners should file a recall 

application before the respondent no.2 itself.

5. In this view of the matter, without interfering with the orders, which are 

under challenge, present writ petition is disposed of finally permitting the 

petitioners to file a recall application before the respondent no.2 along-

with an application for condonation of delay. If such an application is 

filed within three weeks from today, the respondent no.2 is directed to 
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decide the same in accordance with law expeditiously.  

6. Since the writ petition has been decided on an exparte version without 

seeking any response from the respondents, thus the passing of the order 

today may not be construed to an expression that this Court has gone into the 

merits of the matter and the second respondent shall accord independent 

consideration strictly in accordance with law and the mandate of law holding 

the field.
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